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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
OA NO. 363/2025

IN THE MATTER OF:

News Item titled “Find it if you can wetland near Wazirabad
vanishes under inert waste; MCD DDA shift blame”
appearing in Times of India dated 16.07.2025

AFFIDAVIT IN COMPLAINCE OF ORDER DATED
28.01.2026 ON BEHALF OF RESPONDENT NO.2 / DELHI
DEVELOPMENT AUTHORITY

I, Prashant Vijay, S/o Sh. Prabhu Dayal Vijay, aged about 43
years, presently posted as Superintending Engineer, NCC-1 at
Delhi Development Authority, having office address at Anarkali
Market, Jhandewalan, New Delhi- 110055, do hereby solemnly

affirm and declare that:

1. That I am conversant with the facts of the present case in so far
as the same pertains to the Answering Respondent and as such
am competent to depose with respect hereto.

2. That the present Affidavit may be read in conjugation to the
previous Affidavit of the Answering Respondent dated
24.01.2026 and the same is not being repeated herein for the
sake of brevity. |

3. That the present Affidavit is being filed in compliance of order
dated 28.01.2026 passed by this Hon’ble Tribunal, whereby the

Hon’ble Tribunal directed the Answering Respondent,
alongwith Respondent No.5/MCD, to “clarify if the said area
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4. That in response to the aforesaid direction, it is respectfully
submitted that there are two land parcels of the Answering
Respondent situated near Jharoda Mazra Metro Station. As per
the records of the Planning Department of the Answering
Respondent, one land parcel falls in Zone ‘P-II" and the other
land parcel falls in Zone ‘O’ of the Master Plan for Delhi 2021.
The query raised by this Hon’ble Tribunal pertains to the land

parcel falling in Zone ‘O’.

5. That it is submitted that the land parcel situated in Zone ‘O’ is
not being filled with inert waste or any kind of material by
the Answering Respondent. It is further submitted that no
permission has been granted by the Answering Respondent
to any individual or entity for dumping or filling of inert
waste or any other material on the land parcel situated in
Zone ‘O’.

6. That it is specifically denied that the Answering Respondent
permitted the filling up of the land parcel situated in Zone ‘O’
during the pendency of the present proceedings. It is submitted
that no permission has been granted by the answering
Respondent during the pendency of the present matter for
dumping or filling inert waste or any other material on the said
land parcel. It is clarified that the communication dated
08.05.2023 with MCD pertains to Zone ‘P-II" and was for a
period prior to the initiation of the present proceedings.

7. That the Deponent reserves the right of the Answering

Respondent to file such other further affidavits that may be

rcqﬁircd in the course of the adjudication of the present case and

as required by this Hon’ble Tribunal.

. That the present affidavit is bona fide and in the interest of
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